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NATIONAL COMPANY LAW TRIBUNAL =g
KOLKATA BENCH 53 t
KOLKATA

T.P. No. 144 /2017
C.P-1052/2016

Present: Hon’ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (T) Shri S.Vijayaraghavan

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 20" March, 2017, 10.30 A.M

Name of the Company

Karam Chand Thapar & Bros (Coal Sales) Ltd. & Ors.

[ Amalgamation |
Under Section 391(2),394 . : _
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ORDER

Ld. Counsels for the petitioners and Mr. Sanjay Yadav, Deputy

Director of the Office of the Regional Director are present.

Ld. Counsel for the petitioner has informed that in compliance

of the order of the Hon’ble Calcutta High Court she had filed affidavit
along with the copies of the newspaper wherein notice was
published. Mr. Sanjay Yadav, Deputy Director appeared on behalf of
the Central Government made a request that time be given for filing
reply. Seven days time is allowed to file reply.

List the matter on 31/03/2017.
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(S. Vijayaraghavan) (Vijai Pratap Singh)
Member (T) Member (J)




